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Title: Regarding Supreme Court's decision of banning strikes by Government employees.

SHRI SOMNATH CHATTERJEE : Mr. Speaker Sir, it is a very important issue, and | am sure the entire democratic
people of this country are greatly disturbed because of the recent decision of the Supreme Court of banning strikes,
in so far as the Government circles are concerned.

Sir, after 56 years of Independence, if we find that our Government employees have become slave labour, we
cannot accept that position at all. In a country where there is a rule of law, there are fundamental rights and
directive principles, which recognise the right of the working-class -- They have the right to enjoy not only the fruits
of their labour, but also minimum human rights as Government employees, as citizens of India -- that right is sought
to be taken away by a judgment where it has been said that it disturbs the life of this country. So many issues are
disturbing the life of this country. So many cases are pending in the courts. Does it not disturb the conscience of the
court? So many people are not getting justice. Thousands and thousands of cases are pending before the Labour
Courts and Tribunals, and pension cases are pending for years together. People do not get any quick relief in
cases of wrongful dismissal. All those matters are not being taken into consideration.

Nobody is thinking as to why these two lakh plus people went on strike in Tamil Nadu. How is it being controlled? It
is being controlled not by ordinary laws of the land, not by the Industrial Disputes Act, not by application of the
Government Servants' Rules, but by application of a draconian black law like ESMA.

SHRIMATI MARGARET ALVA : That too, it is one woman's decision.

SHRI SOMNATH CHATTERJEE : This is nothing but a negation of the fundamental and ordinary legal rights of the
citizens of this country. We cannot barter away that right. This can never happen in this country. ...(Inferruptions)

DR. V. SAROJA (RASIPURAM): This ruling was given by the hon. Supreme Court.

SHRI SOMNATH CHATTERJEE : Today, we have passed jointly two Constitution Amendment Bills. Let the
Government bring a Constitution Amendment Bill to make it a fundamental right of the citizens of this country. We
cannot barter away that right. | have requested Shri Advani, who has been kind enough to wait here, that the
Government should make its position clear. Let him announce today that the Government will bring a Constitution
Amendment Bill to make 'right to strike' a fundamental right.

| am not advocating strike on any and every occasion. What we say is that strike is a very important weapon which
should be resorted to at the last moment, if all other avenues are closed. What other avenues are open, nobody
has said that. | would like to ask very respectfully the hon. Supreme Court to find out what is the Government's
response and what is the remedy open to a Government Servant. There is a provision that if the service rules have
been violated, they should have been proceeded against under the service rules. The Supreme Court said that the
employees should go to a Tribunal in regard to violation of service rules. | would like to know to which Tribunal the
people should go. Which Tribunal will give justice to them? These issues were not considered at all. | do not know
as to why the Government of India did not intervene in this matter. They should have intervened in the Supreme
Court. I do not remember whether | have seen it or not. They should have done that. This is an issue which is
affecting the basic rights of the people of this country.

| am very sorry that our Prime Minister is not very well. We wish him a very speedy recovery. Therefore, | request
Shri Advani, the Deputy Prime Minister, who is here, to say as to what is the Government's attitude on this. We
demand that immediate action should be taken to nullify this anti-people judgment of the Supreme Court of India.

MR. SPEAKER: After a long time, today, we are taking up the discussion on 'Atrocities on Dalits'. It is being taken
up after a very long time. | had assured in the earlier meeting that maximum time would be given today for the
discussion on 'Atrocities on Dalits'. As a very, very exceptional case, | have permitted Shri Somnath Chatterjee,
who, right from the beginning, was saying that this important issue should be discussed.

...(Interruptions)
= Ifierre a1 (RARISTEIR) @ 31eeT Aeiey, 391 Aifed 8 1a€, (eraur)
MR. SPEAKER: Would you not listen to me?
...(Interruptions)
SHRI S. JAIPAL REDDY (MIRYALGUDA): Sir, other parties should also get a chance to express their views on this.
MR. SPEAKER: | can understand everything, but at the same time, | am bound by the order of the Business that we



have decided. The issue of atrocities on Dalits was not discussed properly in the last Session. Therefore, it was
decided in the BAC that we should give time to discuss this issue in this Session. It was decided that immediately
after the two Constitutional (Amendment) Bills are passed today this should be taken up.
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SHRI S. JAIPAL REDDY : Sir, you have permitted Somnathji. The other parties also need to express their views on
this very vital judgement.

MR. SPEAKER: | have no problem. However, let me tell you that the issue of atrocities on dalits will be delayed. |
want to bring it to the notice of the House.

SHRI BASU DEB ACHARIA : We can take that up 2 o'clock.

arens wEled @ # wst g 9w 79 ara giel | am mentioning this only because this was the decision taken in the Business
Advisory Committee. If something else is to be done, let the House decide that the issue of atrocities on dalits may
not be taken up now and be taken up at 2 o'clock instead. No problem.

SHRI BASU DEB ACHARIA : Sir, this is a very important issue.

MR. SPEAKER: | did not say that it is not important. | understand that it is important. But, you could have raised it
through some other device. 'Zero Hour' is not the device to raise this issue.

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, the issue of dalits is a very important one. But it should be
debated in the full House, not in a half House in a half-hearted manner.
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3TeaE HEled : sIRacr Sfi, o1 sreiieiRigss wfiaw €1 ey 4f3l Shri Shivraj Patil is the Member authorised to speak. My
request is that you be brief on the issue. Otherwise, the issue of Shri Ram Vilas Paswan will be delayed.

...(Interruptions)
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MR.SPEAKER: | am sorry. | am bound by the decision taken by the Business Advisory Committee. The House can
take a decision.

SHRI BASU DEB ACHARIA : Sir, you should allow us.

MR. SPEAKER: Let me know the view of the Government also on this.
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MR. SPEAKER: The discussion will be held today. 3@ fara w amu i &t ==i & w&a &1 #7 R uifea it &1 gomoa @ 21
7€t 39 fag w Qe

a€; (zaum)
aens wEled - § 3w fary @ vy = w1 €1 There is no time. Today the debate will start.

SHRI SHIVRAJ V. PATIL (LATUR): Sir, | shall be very brief and very precise. To be precise, | shall read out what |
want to state on the floor of the House.

Right to strike may not have been provided in the Constitution and any other law. Yet, the conditions in the society
have been such that it has been treated that it has been there. We have many times said that many rights are given
by the nature and they are natural rights.

On the one hand, this right, right to strike, should not be used to cause difficulties to the men and women in the
society, it should not be denied to the workers who are not equal and able to protect their interests in all cases
without resorting to striking.

The Court has given this verdict. It can be reconsidered and revised also as it is done in many other cases. This
issue, certainly, can and should be considered by this Legislature, which is at the apex in the country, to take
appropriate decision in this country. Steps should certainly be taken to protect the interests of the workers as well
as the society.

MR. SPEAKER: Now, Shri Pappu Yadauv.
...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, what about the burning issue which we took up yesterday?...(Interruptions)
Now, everyday, in the electronic media, the Ruling party Members are castigating the very existence of PAC.

MR. SPEAKER: That is not the issue.
...(Interruptions)
SHRI PRIYA RANJAN DASMUNSI : This is very important, Sira€, (Interruptions)
MR. SPEAKER: How can you raise it without giving a prior notice?
...(Interruptions)
MR. SPEAKER: Yes, Shri Pappu Yadav, you may make your point now.
...(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI : This is intolerable...(Interruptions)a€} The Ruling party Members are
castigating...(Interruptions) How can we tolerate it?...(Interruptions)

MR. SPEAKER: You can raise it under the device. Now, we are taking up the issue of Dalits after the submission by
Shri Pappu Yadav.

...(Interruptions)
MR. SPEAKER: Yes, Shri Pappu Yadav, please speak now.
...(Interruptions)
13.32 hrs
(At this stage, Shri Satyavrat Chaturvedi and some other hon. Members came
and stood on the floor near the Table.)
MR. SPEAKER: Hon. Members, please go back to your seats.
...(Interruptions)
eme weiey | 4 <foal @ Ay w ==t ¥o Fwm o @ gl
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...(Interruptions)

MR. SPEAKER: Hon. Members, there is an important discussion under Rule 193 on atrocities on Dalits, and
everybody would like to participate in the debate. So, please cooperate.

...(Interruptions)
MR. SPEAKER: Please go to your seats.
...(Interruptions)
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MR. SPEAKER: The House stands adjourned to meet again at 2.00 p.m.
13.33 hrs
The Lok Sabha then adjourned till Fourteen of the Clock.

The Lok Sabha re-assembled at two minutes past

Fourteen of the Clock

(Mr. Speaker in the Chair)
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